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THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH NEW
: DELHI '

OA NO. 92 OF 2020

IN THE MATTER OF:

ROYAL AVENUE
RESIDENT WELFARE ASSOCIATION .APPLICANT

| o _ VERSUS -
DDA&ORS. © | _RESPONDENTS

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.2 — DELHI
DEVELOPMENT AUTHORITY |

I, Manohar, S/o Doongar Ram§ aiged about 29 years wdrking “as;

‘I:lor\r nDA Rulnllng, Il dhdba| .Ch \

solemnly affirm and declar,e as under: ,
: Stk

1. i That | am yvo_rkiﬁg as Exéec?utive Engineer (RMD-VI) of the
Respondent No.1, in the ialc%ove noted matter and as such,
am well con.vlersant with the facts and records of the case
and hénce coﬁmpe_tent to swear this affidévit on behalf of the . |

Respondent No.1.

At the outset the-'depor{ent denies the contents of the
application as false and frlvolous except what is admltted

herein. The present petltlon is nothing but an abusev

process of law.



PARA-WISE REPLY
1-2. In reply to para 1-2, itis suléomitted that it needs no reply.
3. In reply to para 3, it is submltted the said outfall drain from"

the junction of Sectors 31, 32 26 & 24 is being constructed
to cater the discharge of perilpheral drains of various sectors
- of Phase-IV & V i.e. Sector 26, 27, 28, 29, 30, 31, 32 34, .
35, 36, 37 & 38 to eX|st|ng supplementary draln running |
along Sector-24 Rohml The supplementary drain is
malntamed by Irrigation _and Flood Control Department,.
~ Govt of NCT, Delhi. The pntfall drain is being constructed__
according to the drainage: Scheme duIy approved by North
DMC vtde | letter no F1 (12)2018/EE(P) I/D- 57‘
dt 12.10. 2018. It is submltted that ultimately this drain has
to be handed over to North DMC for further mamtenance |
‘The built up houses in adjacent pockets are qunte far from
the area in wh|ch the work has been taken up at present
therefore, there will be no disturbance on account of‘
executlon of work in nlght hours The DCP (Trafﬂc) has also"'
given permlsswn for worklng, in night hours only at present
However, a request has been made seeklng permissmn for

workmg round the clock to accommodate such problems of .

residents.

In reply to para 4, itis submttted that it needs no reply.

=
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5. In reply to para 5, it is.subl’nitted that'th.e stated green belt
has already been surl/eyedﬁand keeplng in view Grievances

of the people the drain is ﬁrei—routed through Service Road of

60 m R/MWroad. - |
6. In reply to para 6, it is submltted that it needs no reply.
7. In reply to para 7 it is submltted that the outfall drain is

being constructed to cater the discharge of peripheral
drains of various sectors of Rohml Phase IV &V, i.e. 27, 28,
29, | 30, 31, 32, 34, 35 36, 37 & 38 to existing
supplementary _drai-n _runninig along Sector -24 Rohini. It is
fuﬂher submitted that the lé*l_on'ble Supreme kCourt of India
has been apprisedr about the construction of this drain.

8.  In reply to para 8, it is submltted that the supplementary
drain is runnmn alono *h! 2 qectors 24 & f 2? pf Riohmr Nﬁ h| . l'?'. | .
dlscharge of all the perrpheral drams of varlous sectors of
Phase IV and \' ROhlnI has been brought at the junctlon of
Sectors 31, 32, 26 & 24. Accordlng to the dramage scheme’
approved by North DMC/ MCD which further has to be
catered to the exrstlng supplementary drain. The only

; possnbllrty to cater th|s dlscharge of perrpheral drains to
supplementary dra'ln was erther from{ sector-24'or 26 & 25.
These peripheral drains. have already been constructed. It is
submitted that although the location of outfall drain has
been shown in sector-26 zonal plan but some preces of land
in this sector could not be acqwred and some lltlgatlon has
also come up on some pleces of land under section 24 (2)
In this duratlon the prlvate bu:lders have constructed pucca

structures on this land._gThe width of outfall drain as '
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designed ca_pacl.ty come.s‘éto 19.50 m wide and due to
scarcity of epace to oOnstruéct the said drain at one location |
in Sector-26 |t Wae decided to construct it in-two parts i.e.
Part-A & Part—B. Since, spme litlgation is going on in Part -
B drain in Sectorézé andé looking into the necessity of
disposal of rain water to supplementary drain to avoid
flooding of area of Phase IV and V, it was decided to
construct Part-A draln passrng through Sector-24.

Since, the said _'dra;iné is being constructed through ’.
existing green belt and V\ritnin the right of way of 28M R/W -
road in Sector-24 and it has; been ensured that there will not
be any change m the existlng position of green belt / v_road,
the top level of drain passing through green belt will be kept
about 2m below eXIStIn% ground level so that the. zﬂ.anlﬁltron ‘_
can be done in complete greeh belt. Moreover the road wrll"
be restored once the dram work is completed provrsron for

which has been taken in thrs agreement. SRR

The proposed drain is storm water drain but it will frnally
_ | '
dispo,se of The discharg_e pf various Peripheral drains to

supplementary drain as such named as Outfall Drain.

In reply to para 9, it is spbmitted that there will be no
environmental damage on %aocodnt of construction of this
outfall drain since it is being constructed to cater the .
discharge of rain water only. lt is further submitted that the
sewer lines in the area had already been laid in the area for

dispo‘sal of seWerage. The ‘gwork is being taken up in part
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only which has been duly barricaded and also ,Other

precautionary measures have been taken.

In reply to para 10, it ls suomitted that the stated green belt
has already been surveyed .and keeping in view Grievances
of the people the draln is re-routed through Servrce Road of

60 m R/W road.

In reply to para 11, lt is ésulomitted that the work has to be
completed in stipulated trme therefore sometimes it also
requires to work in mght hours also.

In reply to para 12 grounds,l it is submitted that:

The dralnage scheme of the said out fall drain was

uapproved by, North* p'VIC wde letter dl@ted 12/10/201|8 and

l :
accordlngly the tenders were called by this office for

constructlon of: thls dralnaS{lnce the development works of
phase IV & V. Rohini were ‘almost completed and Hon ble
Supreme Court was apprlsed tlhat the work of outfall drain
for dlsposal of rainy water ishalzl commence very soon vide

the affidavit filed by DDA dated 31.07.2019.

The viabilltyl‘of rain-'WaterlharveSting to enhance ground
water recharglng in the parks green area and wherever'

possible are being assessed separately.

The Outfall drain is being Zcoi,nstructed to cater the discharge
of various peripheral storm water' drains already constructed

in Phase IV & V: Rohini to supplementary drain. These

B drains carfy the discharge of rain water only and no sewer



connected to these dralns The sewer Irne has already beenf

[
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.|‘:

i

Iard in these sectors

. There is no damage to the envirOnment and human health
by constructing 'the RCCéBiox drain in the area since it will .

carry the discharge of r_ain vr;/ater only.

The viability of rain water harvesting to enhance ground
water recharging in 'theéparks, green area and wherever
possiblle are being assésised separately. The discharge--‘
capacity of the supplementary drain is sufficient to carry the
discharge of phase IV & V Rohini area and there is no

chance of overﬂowmg of draln

There is no p_roposal of zre;moving the green belt adjoining
pocket—27 and it is submltted that the stated green belt has
already been surveyed etnd keeping in view Grlevances of
the people the drain is re-:routed through Service Road of 60

|
| .

m R/W road adjacent to theigreen belt.

Although the drain was. earmarked through sector-26 Rohrnl
but due to non-avallabrlrty of Iand and raising of some court .

cases under _sectlon 24(2) ;rt was not feasible to construct
the 19.5m Iwideﬂut fall dr%ain in sector 26 onIy' Hence forth,
it was decided to construct the drain in two parts i. e. partA
and part B Part A 9.5m wrde and passing through sector—24 r
and part B is 10m wrde erI pass through sector-26 Roh|n|
The part A of the drain through sector-24 has been taken
first to protect the |pr01ect from any litigation.

All the .precautionary mﬁeasures are being taken during

execution of the work. - : 1
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13-14. In reply to para 13-1-4,'it lS sybmitted that it needs no reply.

b

In reply to the prayer olaéus%e it ie submllted that in view of
the submissions 'made'loyé the 'Respondent this Hon'ble"
Court may grac:ously be pleased to dismiss the appllcatlon
being devoid of any merlts }

DEPONENT -
VERIFICATION:

| hereby verify that the contents -of my above affidavit are true and
correct to my knowledge belief aﬁd informatlon derived from the

records of this case. No part of |t lS false and nothing relevant has

been concealed thereln

!14DEC 2020

Verified at New Delhi on this of December, 2020. a
fentifled by T /M
| o DEPONENT

[N -
f5
\ D Fw%"'\‘

.,..._»«-' o
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Delhi Development Authéri{y on béhalf of - Delléwi Development Authority the above

. | ) '
named...... RQSPDNDENT ..... .....do hereby apg oiht.

i

................................................................
* {

| | hereinafter called the Advocate(s) to be
my/our Advocate(s) in the above noted case and authorise him/them :-.

| '

To act, appear and plead in the above noted case in this Court or in any other Courtin which -

the same may be tried or heared and alsoin the appallate Courts.

To sign, file, verify and present pleading, replica;tnohs, appeals Cross-objéctions, or petitioné

for executions, revision re"s@oration, withdrawal, comp_rtfnmjse or other petitions, replies, objections
written statements, affidavits or other documents as may be deemed necessary or proper for the
prosecution|of the case in all its stages. . . Do -

To file and take back documents and also WIthdfra\iv unspent diet money or printing ’charges'

that may arise touching or in any manner relating to the‘isaid case.
To take out execution proceedings. - L e :
To deposit:draw and receive : money cheques, a;md grant receipts therefor and to do all other

acts and things which may be necessary to be done forthe progress and in the course of the prosecution
- of the said case. ’ : P | .

To appoint and instruct any other Legal Practit_i{nnér authorising him to exercise the Powers

_and authorities hereby conferred unto the Advocates wl‘gterjever they think fitto dosoand to sign the

power of attorney on my/our behalf. - Pl

And Iiwe the undersigned do hereby agreed to ratlfy and confirm to acts done by the Advocates.

of their substitutes in the matter as my/our own acts, as if :done melus toall intents and purposes.
~ And l/we undertake that l/we or my duly authorised agent would appear in the court on all

_ hearings and will inform the Advocates for appearance, ;wh;e"n the case is called. ' :
And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible

for the result of the said case in consequence of their absence from the Court when the said case is

called up for hearing, or for any negligence of the said Advocates or their substitutes. '
~ Andliwethe undersigned do hereby agree that in the event of the whole or any part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the

IN WITHNESS WHEREOF l/we do hereunto set *nly/om hand to these present the contents of |

vyhivchﬁhavé been understood by mefus thls:z--g ..... déy of209'°

3

Accepted, '

WAdvocate(s) SR IO N w//

- Maganaban ~/,Qs

N

" Vikas Sadé}n, New Delhi-23 _ i '

DELHI DEVELOPMENT AUTHORITY for DELHI DEngoﬁMENTAUTH‘oRiTY |

i . . . S H
H - |

! : . . N
" : N N . .

i

: i T . .
DDA Press/90/13-14

i
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OA 92/2020 - Counter Affidavit on behalf of Respondent DDA

dhruv tamta
Tue 12/15/2020 10:53 AM
To: Shashank Mangal

Counterpdf
1MB

pls find the attached counter affidavit

regards

Dhruv Tamta
Advocate
+91-9899989917

il and its attachments

Forward

Fri Shashank Mangal <shashankmangalandco@gmail.com>
Sent: Wednesday, September 16, 2020 3:08 PM

To: tamtaadvocates @outlook.com <tamtaadvocates @outlook.com>
Subject: Re:
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